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The applicant has filed this application under

eection-19 of the Acininistrative Tribunal Act seeking

the relief to ""aeh the order of promotion to a person

junior to the applicant.
2- The epplicant wes appointed as daily rated casual
worker with effect from 17~7-1985in Botanical SUrvey of
India, Central Circle, Allahabad. The applicant was appointed
as a petmanent peon in the payscale of Rs.750-940 with effect
from 18-5-1993.
3 ,..- . The applicant earlier to this application filed
O.A.No.1091 of 1989 before this Tribunal aeeking the relief
for regularisation of his services as Group'D'employee. The
said application wes disposed off and the relief granted
to the applicant is reproduced as unders-

:£--.

"Accordingly the reapondents are directed to
co~sider the case of the applicant for regula-
risation within a period of 3 monthe from the
date of receipt of the copy of this order, taking
into account the seniority position maaning there-
by the senior persons should ba regularised first
and thereafter tho/juniors, 1n case vacancy is
not available at present, of course, there i8
no reaeon as to why the case of the applicant
can not be considered for re-employment. In case
he is regularised, he is entitled for the benefit
of the entire period. Of course, he is not
entitled for wages for the period during which



.2.
he has not worked. No order as to costs."

4- The applicant has given the list of the persons in

para...e of the application who are junior to him•. _(he MOhd.

Haneef"Peon placed at the bottom of the'list SlO1lll1 in para-9

of the application is being promoted on the post of" Mounter

vide order dated 23rd December,1993(Annexure•• 1). The

relevant para of this letter are reproduced aa under •

"Shri Mohd~Haneef,Peon, Central Circle, B.S.1.
Allahabad is promoted to the post of Mounter on adhoc basis

for a period of six months from the date he takes charge

vice S'lri Rajeeh KURIarprcrnoted to the post of Preservation

.seistant, Shri Mohd.Hanif will get the pay of ~.775-1025/-.

» IPt Cantot 81 Girc1e, 8. i. I. AJ1abatxmt.. ~is ad-hoc

appointment does not confer any right or title on the

appointee to the post and is without any prejudice to the

claim of person whomight be found aJitable for promotion

to the post or in the matter of seniority."

5- This letter shows that while making the pranotion

of Shri Plohd.Hanif, the department itself had doubted

whether his prcrnotion ignoring senior person can be made

or not '"

6- The relief granted to the applicent in 0•••

No.1091/19S9 clearly provides that the applicant on his

being regularised waSentitled for the benefit of the

entire period for which he worked. So according to the

relief granted to the applicant in the said O.l., he is

entitled for being considered for promotion to the higher

post which is to be filled on the basis of seniority.

7- The applicCf'lt SJbmitted representation on

19-8-1993 which was duly forwarded by the Deputy Oirector

B.S.I., (Allahabad to the Director recommendingthe case

of the applic~t tor prcrnotion. The said representation



is still lying undisposed off despite subsequent representations

and reminders submitted by the applicant. Laarned counsel

for the applicant has stated that this application can be

disposed off at admission stage with the direction to the

respondents to dispose of his representation for his promotion

to the higher post of Mounter in the pay-scale of ~. 775-1025/-.

8- Considering these facts and circumstances of the

casa, lIIedispose of the application of the applicant at the

admission stage lIIith the direction to the respondents to

dispose of the representation of the applicant dated 19-8-93

("1Oexure A-3) for consideration of promotion to the post

of JWlounterin the light of the relief granted in O.LNo.1091

•
of 1989, lIIithin a period of 3 months tram the date of commu-

nication of this order.
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Oated. Allahabad January 21,1994.
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